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NOTES OF

THE REGISTRY

2, ORDER DATED 28,10,2004,

ORDERS OF THE TRIBUNAL ‘ )
- s \ :
-

None consideration of the

grievances of the Applicant as raised
in his representation at Mnexure-A/12
series(at pages 44 to 47 of this O.A. )
is the subject matter of this Original
Application wnder section 19 of the
Admin istrative Triounals Act,1985, ‘

Applicant having faced the
recruitment process expected regularisation
of his promotion but there being delayed
in conferring the promotion,he represented
to his authorities md)no heed having been
paid to his grievances,he has approached

this Tribumal in the present O.A.

Nobody in Govt, service has got 4

a right to get any promotion,But under

the constitutior al mandate, a Govt,servant
e ke

has a right fef considere for promotior

in terms of the relevant recruitment

rules/service rules,

Ih the present case,the
Aoplicmt has saised a grievance that

his case has not received proner/due
conside -ation for promotion; for which
he is in a very precarious condition

during his employment,

In the aforesaid premises,
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ORDERS OF THE TRIBUNAL

this Original Applicatien is disposed

of with direction to the Respondents

to treat the present Original Application
as a representation of the Applicant to
the Respondents and do well in declaring
the result of the selection process within
a perid of ninety days from the Jate of
receipt of z copy of this order,

&7\ y Nor(v %/}8//}7 with the above observations

<5 and directions this O.A, is disvosed of
afn) W
7{.' /, _ 7% at this admission stage,

Send copies:of this order to
2 peik 7 o

the Respondents alongwith copies of this

7 7 C/Y"{W . Origir al Application and free copies of
, this order be given to Aleam ed counsel
N s Je Tl g

P % - A  appearing for the Applicant and Mr,
L?’Mf/z T~V N ,

p.C,Panda, leamed counsel for the Railways

‘\}'\ on whom a copy of this 0.A. has already
\g((:ﬂ been served, u//Q
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